
CENTRAL Am lNlSTRATIVE TRiBXJNMi,; JABALPUR BQCH,! JABALPUR

Original Application Mo. 119 of 20 0 2

Jabalpur,! th is  the 26th day of July,r 20 0 4

^ ^ n 'b l e  ^ r i  M *P , S i n ^ , :  V ice Ghairman 

H a i 'b l e  ^ r i  M a d ^  Mohan,: Ju d ic ia l  Member

Komai Singh, S/o • Padali,. 

aged about 42 y r s . Labour,;

T icket N o , 859,! P t . Lab. COD,i
J ^ a i p u r ,  • • •  Applicant

(By Advocate - 2 ir i  S .P ,  Tripathi)

V e r s u s

1 , Union of India,.
Secretary,; M in istry  of 

D e fo ic ^ ' Delhi .

2 , 'Hie Chairman/DGOP,i 

Ordnance £Hctory Board,)
C alcutta ,

3 , The Ca:itral Ordnance Depot,;
Jab alp u r . , , ,  Respondents

(By Advocate - S iri S .A , Eharmadiikari)

0 R D £ R (Oral)

B y M .P «  Sinc^i, V ice  Chairne.n -

By filing  tliis O riginal Application,* th e applicant 

has claimed the following main relief., i

“ (i) that su itable  direction b e  given to the
r e ^o n d e n ts  fo r  allowing tiie applicant to perform h is  
duties . *•

2 .  The b r ie f  facts o f  the case are that the applicant is

world^g as Labourer in  Cen-trai Ordnance Depot,) Jabalpur,

He was absent'fran  his duties s in ce  2 1s t  %>ril,' 1 99 2 . The 

learned  counsel for the r ^ p o n d a it s  states that several 

letters  have been saat to him asking him to jo in  h is  duties, 

Neither the applicant has givaa any r ^ l y  shov/ing reasons 

for h is  absaice, nor h e  jo ined  h is  duties t i l l  today.

He further submitted that charge sheet has  already been



*  2 *

issu e d  to the applicant and d iscip linary  proceedings against 

him are  in  progress. The applicant has also received •tiie c©py 

o f  the  charge sheet and has also saiUf'the reply to the charge 

^ e e t ,  Hov/evdT, the applicant is not jo in ing  h is  duty.

3, Inviet?ofthe fact that the applicant is not joining 

his duties, despite several letters soit by the r^pondents 

to join his duties, we find that the Original Application is 

v/ithout any merit and is liable to be dismissed, Accordingly, 

the Original Application is dismissed as having no .merits.

No costs.

k
O'ladan Mchan) 

Judicial Mosiber
(m J p # S i n ^ )  

Vice 61 airman

“SA“
(1) 75&ET,
(2) ...................?6
(3) .................

snajtnt̂, ;cHsp- sonrfte




